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A AT TS, e A Ud i Ay g IIed, orEr 99 & AHel
BEFORE: SHRI SANDEEP GOSAIN, JM & SHRI VIKRAM SINGH YADAV, AM

MR 3T 4. /ITA. No. 1012/IP/2019
feRoT 9¥ / Assessment Years : 2010-11

Sh. Ved Ram 99 | The ITO,

Mohalla Jhilwa, Bhiwadi, Vs. | Ward-2(2),

District- Alwar. Alwar.

I ol 9./ SiemgeR ¥,/ PAN/GIR No.: AJCPR9707Q

arereil / Appellant yefi / Respondent

TR &1 3R ¥/ Assessee by : Shri P.C. Parwal (C.A.)
MG @1 IR A/ Revenue by : Smt. Monisha Choudhary (ACIT)

garg @l dRIE/ Date of Hearing : 15/03/2021
ISV &I dRIY /Date of Pronouncement : 15/03/2021

arewr/ ORDER

PER: VIKRAM SINGH YADAV, A.M.

The assessee has filed the present appeal against the order of Id.
CIT(A), Alwar dated 26.02.2019 for the assessment year 2010-11.

2. The Id A/R has stated at the Bar that the assessee has filed a
petition under “Vivad Se Vishwas Scheme-2020" to settle the aforesaid
matter and the said petition has recently been accepted and Form 3 as
been issued by the competent authority. It was accordingly requested

that the assessee may be allowed to withdraw the present appeal.
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3. The Id. DR is heard who did not raise any specific objection in

accepting the said prayer of withdrawal of appeal by the assessee.

4, In view of above, the prayer of the assessee is accepted and the

appeal is dismissed as withdrawn by the assessee.

Order pronounced in the open Court on 15/03/2021.
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